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. Surest Chandra: It is not past
hispt;ry because the representations
have been made to the Osmania Uni-
versity and the Govemment, ‘and 1
suppose the Ministry, 18 awaiting the
replies.

S psespd S Rede
gty S S gty Sy
& o eyl 82 (ST Uya)
o S e S ! S 2 Jus
R e s 0 € ok
S e & R ooy 2 Lo

- R

The Minister of Education and

N:Etnnl Resources and Sclentific Re-

gearch (Maulana Azad): Contrary to

the hon. Member's impression, I may

say that Government have received no
such resolution recently.)

UPGRADING OF CITIES

»1935. Shri Punnoose: Will the
Minister of Finance be pleased 1o
state:

(a) whether in the vrders issued
recently upgrading of a few cities as
‘C' class stations, the names of
Vellore, Tanjore, Ranchi, Rajamun-
dry, Cuttack, Jamnagar and Bhopal,
whose population exceeds a lakh ac-
cording to the 1851 census, have been
omitt’ed;

b) if so, why these stations ha‘ve’
beén) excluded from the list of ‘C
class stations;

(c) whether Shahjahanpur has been
classified as a 'C’ class station while
its population is less than that of
some of the stations referred to in
part (a) above, and

d) whether it is a fact that the re-
cor&\mendatlon of the Pay Commission
in regard to grant of house rent al-
lowanre at stations with a population
of a lakh and abcve has been uccept-
ed by Government?

' The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes, Sir.

b) Only those towns which had a
sulgst)antinl excess over 1 lakh on the
Lasis of 1951 census flgures were in-
cluded in the list of Class ‘C’ towns.
Since these towns did not satisty this
fiﬂtteﬂm' they were omitted from the
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(c) Yes, Sir; it was included in 1947
when the original orders sanctioning
compensatory (city) allowance and
house rent allowance were issued.

(d) No, Sir. The population criterion
was not strictly adhered to but was
kept in view at the time of sanction-
ing the allowances in 1947.

Shri Punnoose: Is it not a fact that
the Pay Commission has recommended
these allowances for all towns with a
population of over one lakh?

Shrl M. C. Shah: I have already
stated that these population flgures
were kept broadly in mind. These
poFulation figures had not been meti-
culously taken as the criterion.

Shri Punnoose: The hon. Minister
stated. “substantial excess over one
lakh"”. Can he make it more specific?

Shri M. C. Shah: The inter-depart-
mental committee decided that 15 per
cent. over. gne lakh should be ~on-
sidered as substantial.

Shri Punnoose: May I know whether
the population is the only factor that
counts or whether the cost of living
in particular towns is also taken into
consideration in fixing these.allow-
ances? .

Shri M. C. Shah: In the house rent
allowance and compensatoty allowance,
the population basis has been taken.

P.T.O. CoONCESSION

*19837. Shri Punnoose: Will the
Minister of Home Affairs be pleased
to refer to the reply to starred ques-
tion No. 864 asked on the 18th March,
1953, regarding grant of the P.T.O.
Concession to Central Government
Servants and state whether any de-
cision has since been taken in the

matter?
The Deputy Minister of Home Affairs

(Shri Datar): The matter is still under
consideration.
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The Deputy Minister of Home Affairs
(Shri Datar): No -report of heavy





